STATEMENT SHOWING THE INFORMATION WITH REGARD TO CASES PENDING AGAINST M.Ps. AND M.L.As. (INCLUDING FORMAER & SITTING) IN THE STATE OF ANDHRA
PRADESH IN THE COURT OF SPECIAL Court FOR TRIAL OF CRIMINAL CASES RELATING TO ELECTED M.Ps. AND M.L.As., VIJAYAWADA, AS ON 31.12.2024

Date of Stay If Expected
sl. o sitting/ | 23 and | orence Maximum filing | Dateof anyby | time of
District Name of Court| Case No. Number of . Framing Present Status . -
No. Former Alleged Punishment Charge- Higher | completion
F.1R. Charge .,
sheet Court of Trial
1 2 3 4 & 6 7 8 | 10 11 12 13
Stay of all further
) proceedings granted by
+ | Ananthaouramu | - M-F-C- GG Former | 01.02.2009, | U/Sec.188, 'g”ffc')sn‘t’{]‘;”j:‘m‘;r 20.08.0000 | Charges | Honourable High Courtin | o
P Gooty 43/2018 M.P. Cr. No.20/2009| 283 of IPC. T not framed. | CRL.P.N0.627/2020 on y
or both .
06.10.2020,
NBW is pending against A&.
. s U/Sec.143 .
‘ : Sitting & ' | Imprisonment for
J.F.CM., CcC 21.07.2007, 188, 447, ‘ .
2 | Ananthapuramu Rayadurg. 50/2018 Former Cr. No.34/2007 | 186, 506 riw 7 years or fine or {23.09.2009 | 05.01.2023 . Part Heard. - 3 months
M.L.As. hoth
. 149 IPC .
For Trial. Stay of all further
C | Imprisonment for proceedings granted by
3 | Ananthapuramu éaF ‘acat"r" . 1(;2% " 3?“/_?\’ 051{;1%7{325?3;’07 Uffel‘;;gw 2 years or fine or {31,10.2008 [ 23.06.2014 | Honourable High Courtin | Stayed
yaaurg. [ VA e ' both CRL.P.N0.2671/2018 on
12.03.2020.
For Trial. Stay of all further
. - Imprisonment for proceedings granted by
4 | Ananthapuramu ;(: 'CaMr" 52‘,32% .8 SN'I“:_”R Cr23|§|%7£3?gc7}67 U’fﬁ‘;g% 2 years or fine or [31.10.2008 | 23.06.2014 | Honourable High Courtin | o
yadurg- = - e ' both CRL.P.N0.2667/2018 on y
12.03.2029,
" . Imprisonment for : . . .
AJF.CM, Sitting Private U/Sec.500 . Far Continuation of Chief of
5 | Ananthapuramu Dharmavaram. CC 212019 M.P. Complaint of IPC. 2yearst,)gtrhf|ne or |12.02.2014 | 16.06.2023 PW1. - 8 months
Interim Stay of all further
U/8ec.143, | Imprisonment for Proceedings granted by
6 |Ananthapuramu ASF" "t': CM,, 07?2%23 F“jl’r[”f\r 235'[3)/32'3222' 344 tiw 34 | 6 months or fine |24.02.2023, ngthff;gn‘:’ | Honle High Gourtin | o
nanthapuram : A of IPC. or both “| ©rl.P.No. 7854/2023, dt, Y
10.10.2023
" 25.05.2018, | U/Sec.341 |lprisonment for
7 Kadepa | ' PF‘;FJ'Zac'tM" 17?20020 atE”Ag Cr. 8188 0f |6 months orfine |31.12.2018 | 21.02.2024 Se&ﬁé’l}if‘ - 3 months
oaaur =™ | No.208/2018 IPC. or both




Date of Stay if Expected
Date and Date of
: District Name of Court| Case No. Sitting/ Number of Offence Ma:.umum filing Framing Present Status any by time O.f
No. Former F.LR Alleged Punishment Charge- Charge Higher | completion
R sheet 9 Court | of Trial
1 2 3 4 ] 6 7 8 - 8 10 1 12 13
Sittin Stay of all further
JECM cc M Pg 11.04.2019, | U/Sec.323, |Imprisonment for Charges proceedings granted by
8 Kadapa Karﬁalla;.)ur."'elm 21/2020 (Ra" .a Cr. 324, 506 riw | 7 years or fine or | 20.10.2020 not fra?ned Honourable High Courtin | Stayed
) Sabjrs;a) No.100/2019. | 34 of IPC. both “| Crl.P.No. 3219/2022, dt
28.04.2022
- Imprisonrment for
.| TAJF.C.M,, cC Sitting 26.08.2019. | U/Sec.353 .
9 | East Godavari Palakol 31/2023 M LA 257/2019.  Iriw 34 of IPC 2 yearsbgtrhflne or | 27.05.2022 | 07.03.2024. For Arguments. - 6 months
Ugfg";}g' Stay of afl further
_ : y | Imprisonment for Proceedings granted by
10 Guntur [ ) AJCJ | nnemgog| MLA. | 13.07.2011, | PG and |5 oo fine or |31.12.2018| 21.10.2020 | Honourable High Courtin | Stayed
ourt, Tenali. | ~. (Present} | Cr. No.45/2011 | Sec.125(A} “bath Crl.P No. 4973/2022. dt
] of R.P Act 42072022,
1951. T '
: S/s of A3 pending.
U/Sec.499, Simple Stay of all further
. VA CMM., cC Sitting Private . 500, 501 Imprisonment for Charges proceedings granted by
1 1 . 1 1
Krishna Vijayawada. 33/2018 M.LA. Complaint 502 r/w 34 | 2 years or fine or 09.03.2018 net framed. | Honourable High Court in Stayed
of IPC. both CRL.R.C.N0.294/2021 on
28.04.2021.
U/Sec.143,
145, 188,
_” 12.04.2019, 153-A r'w | Imprisonment for
12 Krishna 'gif;f;&”égﬂé’ 27?2%23 ?\A‘“I'_”g cr. 149 1PC & |5 years or fine or | 18.05.2023 | 15.02.2024 For Arguments. - gfoftfs
I ) o No0.339/2019 | Sec 32 of both
AP Police
Act.
_U/Sec.143,
145, 188,
" 11.04.2019 153-A riw | Imprisonment for
. IV A C.M.M. cC Sitting ' For Sec.313 Cr.P.C. up to B
13 Krishna - ' Cr. 149 IPC & | 5 years or fine or | 18.05.2023 | 15.02.2024 A~ -
Vijayawada. 28/2023 M.L.A No.342/2019 | Sec.32 of both Examination. months
AP Police
Act.
U/Sec.188,
- 24.03.2019, |[143 riw 149 | Imprischment for
14 | Krishna 'g’..’:i‘\:‘fég’;’ 29?2%23 Snjﬂtt'L”g cr. IPC & Sec | & months of fine | 18.05.2023 | 15.02.2024 For Arguments. - ‘;qpoftr?s
ey ' TR 1 No.276/2019 | 32 of AP or both

Paolice Act.




. Date of Stay if | Expected
St | District  |Name of Court| SPUEYP M : Dateand | e | Maximum | Ca " Dateof anyby | timeof
ain Case No. Number Punishmen Framing Present Status L
No. Case No. of FAR Alleged ¢ Charge- Charge Higher |completion
b sheet 9 Court | of Trial
1 2 3 4 5 ] 7 8 9 10 11 12 13
CC No.69/2018
{The Case against A:48 and
Spl:rﬁ;u; for AB1 was Split up from CC
Criminal No.6%/2018 and Numbered as Imprisonme
Cases relating ce C.C.4/2023 on 22.02.2023. A1: U/Sec.143, r?t for 6 Summons of A48 | Splitup
15 Krishna to Elected 04/2023 Gottipati Ravi Kumar, A2: “ 341, 188 rfw months or - - and A51 are from CC
Kakani Govardhana Reddy and 149 of IPC. pending. £69/2018.
M.Ps. & ; . fine or both
M.LAS A3: Poluboina Anil Kumar
Vija'ya'lwalclia Yadav, Sitting M.L.As. in Main
’ Case, the main case is Pending
for Arguments.)
CC No.10/2019
Sp"Tﬁ;“o‘fc for (The Case against A7 was Split UiSec.9(2)
L up from CC No,10/2019 and of APG Act ]
Criminal Numbered as C.C.06/2023 on and Sec.11 Imprisonme Split up
18 Krishna Cases relfating CC 14.03.2023. The Accused No.8 ) of Cruelty nt for 3 ) ) NBW.pendlng from CC
to Elected 06/2023 \ . : . months or against A7.
M Ps. & is Chintamaneni Prabhakara against | o both 10/2018.
M .L P;s _ ‘Rao, Sitting M.L.A in Main Case, Birds and
Vija}a'lwa'éa . | the main case was disposed on Animals Act.
' 17.08.2023)
CC No.11/2020
Spl_.rEi);u;tffor (The Case against A:91 was U/Sec. 188
al Split up from GG No.11/2020 ©0. 705, .
Crlmlnal. and Numberad as C.C.10/2023 143,147, | Imprisonme Split up
17 Krishna Cases relating CcC on 15.05.2023 The- A-ccuse d ) 353,451 rw | ntfor2 Charges | Summons of A91 from CC
to Elected 10/2023 noe : 149 IPC & vears ar not framed. pending.
No.1 is G.V.Harsha Kumar, 11/2020.
M.Ps. & F MP. in Main C th Sec.3 of { fine or both
ML.As., Drnr'?:i; césél?s deinas%r ° P.D.P.P Act
Vijayawada. Argumgnts \ 9
CC No.12/2020
Spl_.r?;:nlu;for (The Case against A:91 was U/Sec.188
al Split up from CC No.12/2020 BC. 195 )
Crlmlnali and Numbered as C.C.11/2023 143, 147, | Imprisonme Split up
18 Krishna Cases relating CcC on 15.05.2023. Th 'A' d ) 353,451 w | ntfor2 Charges | Summons of A91 from CC
to Elected 11/2023 V2.edce. [he Accuse 149 IPC & | years or not framed. pending.
No.1is G.V.Harsha Kumar, 12/2020.
M.Ps. & F MP. in Main C ih Sec.3of | fine or both
ML As., ornT:iL c:atsle”i]s 2lr?dinasz;r ) P.D.P.PAct
Vijayawada. Argumsn ) g
CC 2/2019
Sp "Tﬁ:I”Ortf for (Case against A3 is Split up
L from CC 02/2019 and :
Criminal Imprisonme .
18 Krishna Cases relating CGC Numbered as CC 13/2023 on } U/Sec.500 nt for 2 Charges NBW pending ffoprgt gpc,
{0 Elected 13/2023 | 16.05.2023. The Accused No.2 of IPC years or notramed.|  against A3, 212019
M.Ps. & was Form_er M.P by name‘ fine or both -
M.LAS. Nimmala Kristappa, The main
Vijayawaéa. case was pe;tw%)for Cross of




Date of Stay if | Expected
si. Sitting/ | Dateand Offence | Maximum | filing Date of anyby | timeof -
District Name of Court| Case No. Number of X Framing Present Status . ]
No. Former EiR Alleged Punishment | Charge- Charae Higher |completion
T sheet 9 Court of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
) NBW Pending
. U/Sec.420, |Imprisonment ;
I1A.JF.CM., CcC Former Private ’ Charges not | against A3. |ssue
20| Neliore Nelore. | 402018 | MP. | Complant |43 508 rw |for7yearsor | 18032004 “goneq | fresh NBW -
34 of IPC. fine or both ,
against A3.
e . Imprisonment
WAJF.CM, cC Sitting Private U/Sec.500 .
21 Nellore Nellore, 24/9090 M.LA. Gomplaint LP.C. fo_r 2 years or | 26.11.2019| 31.08.2023 For Trial - up to 1 year
fine or both
Stay of all further
proceedings
- - - - U/Sec.171-C, | Imprisonment granted by :
AJF.C.M, cc. Sitting 28.03.2019. - Charges not :
22 Nellore . : o 188 riw 34 of | for 6 months Honourable High | Stayed
. ‘ Kavali 11/2022 M.LA 49/2019. PG or fine or both 22.05.2020. framed. Court in Crl.P.No.
1258/2023, dt
16.02.2023
U/Sec.120(B),
143, 341,
435 riw 149 High Court Stay
: 01.07.2014 IPC and Imprisonment pending in
23 | Prakasham | ASFEM. 5o gn0qg| SitNg cr. Secdof |7 vears or 28.10.2016 |89 MO G R GNo.307/ | Stayed .
Giddaluru. M.LA PDPP Act . framed.
No.152/2014 d Sec.7(1 fine or both _ 2021,
and Sec.7(1) 4t:29.04.2021.
of Crl. Law
Amendment
Act.
Xl Add. Imprisonment
Metropolitan cc Former | 04042009, |UrSec.171E e For further
24 |Visakhapatnam| Magistraie's 35/2023 VLA Cr. riw 511 of egr or fine 01.05.2009 | 02.09.2021 Arquments - 2 months
Court, =21 No.133/2009 IPC. Yo ot g

Anakapalli.




Date of Stay if | Expected
sl. Sitting/ | D and Offence | Maximum filing Date of anyby | time of
District Name of Court| Case No. Number of . Framing Present Status . .
No. Former Alleged Punishment | Charge- Higher [completion
F.i.R. Charge
sheet Court of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
U/Sec.143, Stay of all further
145, 341, riw proceedings
- " 26.07.2014, | 149 of IPC, |Imprisonment granted by
25 | Vizianagaram A'.J'F'C'M" cC Sitting Cr. ‘and Sec.3(x) |for 2 years or |28.08.2018 Charges not Honourablzla High Stayed -
Vizianagaram. | 29/2018 | M.L.As, : framed. Court in
, No.241/2014. |of A.P. Town | fine or both
Nuisance CRL.P.No.396/201
Act, 1889, 9 on 01.10.2020.
- U/Sec.323, |Imprisonment ,
| ITAJF.CM., cC Sitting 25.07.2018. : Charges not .
26 | West Godavari Elury 07/2024 MLLA 196/2018 501,;%6 of f;i:é ﬁfagoc:; 28.01.2022. framed. Summaons Pending 1 year




STAGE OF THE CASES PENDING AGAINST M.Ps./ M.L.As. AS ON 31.12.2024

STAGE OF PROCEEDINGS

Name of the Appearan Discharge Sec.313
Si. No. . - ishi i- . - Total
District Pre Summons | ceof | urnishing i Exami- |50 o ne Charges | Trial Argu NBWs/ stay | €rPC. Judg
Cognizance of Sureties | nation . ments Bws Exami- ment
Accused Pending .
nation
1 Ananthapuramu - - - - - - - 1 - . 4 1 - 6
2 Kadapa - - - - - - - - 1 - 1 - - 2
3 East Godavari - - - - - - - - 1 - - - - 1
4 Guntur - - - - - - - - - - 1 - - 1
5 Krishna - 3 - - - - - - 2 2 1 1 - 9
6 Nellore - - - - - - - 1 - 1 1 - . 3
7 Prakasam - - - - - - - . - - 1 - - 1
8 Visakhapatnam - - - - - - - - 1 - . - - 1
9 Vizianagaram - - - - - - - - - - 1 - - q
10 Woest Godavari - 1 - - - - _ . - - . . . 1
TOTAL - 4 - - - - - 2 5 3 10 2 - - 26




